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RE. SUSOORD  OF THE PROCEED­
INGS OF TBS HOUSEDAnDlit-s* 

*979

MR.  SPEAKER ; Shri K.P. Unni- 
kfhfcnan, by hi* letter dated the 03rd 
Mirdt, 1970, has asked for my permission 
te move the following Motion In the 
foxtfe:

“The House resolves that  all reports 
and records of the poceediag* dated 
sand Mfcrch, i979> netwwen i.*s P«*»- 
and 1.50 p.m. to be prepared under Rule 
879 *Qd 39*(i) and (ii) should not con­
tain any reference to the death of Shri 
Jaya  Prakash  Narain made in the 
House on the receipt of wrong informa­
tion.

Tbe House further resolves and dircets 
{he Secretary to record that "at this 
ktage the House was wrongly informed 
that Shri Jaya  Prakash Narain has 
pitted away" and the House after ‘obit­
uary re ference  adjourned.”

Rule 379  of the Rule* of Procedure 
prescribes for preparation of a full report 
Of the proceedinw at tbe House at each 
dT its sittings and Rule 380 provides ex- 
pun ct ion of such eaqpfcsssona therefrom as 
are 'defamatory or indecent or unparlia­
mentary or undignified. I appreciate the 
feelings underlying the Motion. But there 
is no rule under wicb tbe Motion sought 
to be moved can be covered. Hence, the 
Motion sought to be moved is impermis­
sible under the Rules.  That apart, the

res of  the oonepmed  Members,  our 
strength and weakness, and our ompiofts 
and commissions. Admwion of a mistake, 
however grave it might be, and genuine re­
pet an ce for die same is a sign of strength 
and not weakness.

Hence, thr consent sought for is not 
accorded.

MR. SPEAKER :PapecMO be Laid.

OTIRMQY  BQSU  (Dia- 
»ur):  The HmAutm Timu
0NA |WB| p wr w m wy»»

tut

MR* fPEAW* }I*>aot 
quertkw here.

»’tt kura.

PAPERS  LAID  ON  THE  TABLE 

oxTAttsn demands  for mnms Of
TUBS  MINISTRY  op  AGRTCULTURB  AND 
IRRIGATION  pOlt 1979*80.

toe minister OF  AGRICUL­
TURE And irrigation  (shri 
SURJIT  SINGH  BARNALA}:
I beg to lay on die Table a copv of tbe 
Detailed  Demands for Grants (H.ndi 
and English versions) of the Mfnbtry of 
Agriculture  and  Irrigation for 1979.60 
[Placid in Library. See No  LT-+(59/79J.

AllombmiCm  Control (Amendment)
ORDER, 1979

THE  MINISTER OF STEEL. AND 
MINES  (SHRI  BIJU  PATNAIK):
I beg to lay on the Table a copy of the 
Aluminium (Control) Amendment Order, 
1979 (Hindi and English vrrsiom) pub­
lished in Notification No.S.O. 74(E) in, 
Gazette of India dated the 6th February 
1979 under sub-section (6) of section 3 of 
the Esiential  Commodities Act, 1955 
[Placed in Library. See No. LT-4,160/79).

Detailed Demand for Grants or ths 
Ministry or Home Affairs op 1979-80.

THE  MINISTER  OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI  DHANIK  LAL MANDAL):
I beg to lay on the Table a copy of the 
Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Home 
Attain for 1979-80. [Placed in Lshary. See 
No. LT-4161/79].

LIGHT DIESEL OIL (FIXATION Op CEILING
pkicbs)  second  amendment  order, 

*979-

REVISED AND ANNUAL REPORTS Op pERTI- 
LtZEftS AMD CHEMICALS TRAVANCORE LTD., 
UBYOOMANDAL (KBSALA)  AND NATIONAL 
FflrrxuzEfts ltd., new aetm for 1977-78.
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